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MR. DEPUTY-SPEAKER; Subject
1, Correction, the result® of the Divi-
sion is: Ayes 63; Noes 25.

The Motion was adopted.

SHRI P. VENKATASUBBAIAH:
Sir, I introduce the Bill,

14.36 hrs.

STATEMENT RE, CODE OF CRIMI-
NAL PROCEDURE (AMENDMENT)
ORDINANCE, 1880

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY  AFFAIRS (SHRI P.
VENKATASUBBAIAH): Sir, I beg to
lay on the Table an explanatory state-
ment (Hindi and English versions)
giving reasong for immediate legisla-
tion by the Code of Criminal Proce-
dure (Amendment) Ordinance, 1980.

——

14.37 hrs.

EYES (AUTHORITY FOR USE FOR
THERAPEUTIC PURPOSES) BILLf}

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] NIHAR
RANJAN LASKAR): On behalf of
Shri B. Shankaranand, I beg to move
for leave to introduce a Bill to pro-
vide for the use of eyes of deceased
persons for therapeutic purposes and
for matters connected therewith.

MR DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the use
of eyes of deceased persons for
therapeutic purposes amd for mat-
ters connected therewith.”

The motion was adopted.
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SHRI NIHAR RANJAN LASKAR:
I introduce the Bill.

e

14.39 hrs.

MATTERS UNDER RULE 377

(i) AGITATION OVER THE EXCESSIVE LAND
BELD BY MAHANT OF BoDH GAya
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(ii) LockINnG up KERALA CHIEF MINIS-
TER AND INDUSTRIES MINISTER IN
KerarLa House, NEw DELHI

SHRI A. K. BALAN (Ottapalam):
I would like to bring the serious
attention of the House to the unpre-
cedented and unfortunate incidents
that happened ijn Kerala House, New
Delhi on the 12th of November. I
am referring to the vandalism of a
group of a party workers who locked
up the Kerala Chief Minister and the
State Industries Minister in their
Kerala House room, who were in the
capital to attend the National Integ-
ration Council meeting. Though the
officials of the Kerala House tele-
phoned to the Police Station at least



